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Shop No.13 to 17, Lumbini Palace, Tejpal Road, Vile Parle (East) Mumbai-400057
Tel: 022-2616-9632//022-2616-9285. Fax- 022-2611-6867

E-Mail: vileparlee.mumbainorth@bankofindia.co.in

To,
Mr Jitendra Sohanlal Jain & Mrs.Asmita Jitendra Jain
Address: D/503-505, Tulip Valley of Flowers CHSL, 5th Floor, Thakur Village, Kandivali 
East, Mumbai, 400101.
Also at, Bungalow No-4, Rahul Nagar,  Boisar Tarapur Road, JSW Colony,  Kurgaon, 
Boisar (W) Tal & Dist. Palghar-401501
Also at, 501 V-Star Plaza, Opp. Rajmahal Hotel, Chandavarkar Road, Borivali West 
Mumbai-400092
Also at, A wing -1802, Oberoi Garden, Thakur Village Kandivali East Mumbai-400101
NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF 
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002
1. At the request made by you, the Bank has granted you home loan of Rs.36.80 lacs. We 
give hereunder details of various credit facilities granted by us and the amounts 
outstanding dues thereunder as on the date of notice:- 

Ref. No: VLPE/ADV/2023-2024/60                   Dated: 01-07-2023

Sl 
No

1

Nature of 
Facility

Star Home Loan

Sanctioned 
Limit (Rs.)

Rs.3680000/-

Outstanding Dues  
as on 01-07-2023 

(Rs.)

Uncharged 
interest from        
28-06-2023

Contractual 
dues till       

01-07-2023

Rs.3149141.27/- Rs.84821.70 /- Rs. 
3233962.97/-

Yours faithfully,         

Authorised Officer 

Bank Of India

Place: Mumbai  

Date:  01-07-2023

2. The aforesaid credit facilities granted by the Bank are secured by the following 
assets/securities (particulars of properties/assets charged to Bank):

Security:  Bungalow No-4, Rahul Nagar, Boisar Tarapur Road, JSW Colony, Kurgaon Tal 
Palghar, Dist Palghar-401501

3.  As you have defaulted in repayment of your dues to the Bank, we have classified your  
account as Non-Performing Asset with effect from 28/06/2023 in accordance with the 
Directions/guidelines issued by the Reserve Bank of India. 

4.  For the reasons stated above, we hereby given you notice under Section 13(2) of the 
above noted Act and call upon you to discharge in full your liabilities by paying to the bank 
sum of Rs. 3233962.97/- (contractual dues up to the date of notice) with interest @ 2% p.a. 
with Monthly rests within a period of 60 days from the date of this notice, failing which 
please note that we will entirely at your risks as to costs and consequences exercise the 
powers vested with the Bank under Section 13 of the Securitization and Reconstruction of 
Financial Assets and Enforcement of Security Interest Act, 2002, against the secured 
assets mentioned above. 

5.  The amounts realized from exercising the powers mentioned above, will firstly be 
applied in payment of all costs, charges and expenses which are incurred by us and/or any 
expenses incidental thereto, and secondly applied in discharge of the Bank's dues as 
mentioned above with contractual interest from the date of this notice till the date of actual 
realization and the residue of the money, if any, after the Bank's entire dues are fully 
recovered, shall be paid to you. 

6.  If the said dues are not fully recovered with the proceeds realized in the course of 
exercise of the said powers against the secured assets, we reserve our right to proceed 
against you before Debts Recovery Tribunal/Courts for recovery of the balance amount 
due along with all costs etc. incidental thereto from you. 

7.  Please take note that as per Sub-section (13) of the aforesaid Act, after receipt of this 
notice, you are restrained from transferring by way of sale, lease or otherwise any of the 
secured assets referred in this notice. 

8.  The undersigned is a duly authorized officer of the Bank to issue this notice and exercise 
powers under Section 13 aforesaid. 

9.  Needless to mention that this notice is addressed to you without prejudice to any other 
remedy available to the Bank. 

PUBLIC NOTICE
Notice is hereby given that Nasir Majid Memon is the owner and 
possessor of the immovable properties mentioned in Serial No. 1 
and 2 hereunder in Table intend to avail financial facilities from Kotak 
Mahindra Bank Ltd. against the said properties and had informed 
that the following documents as described hereunder in Table has 
been lost/misplaced and that never ever it was used as security for 
obtaining any financial assistant by him or any-one else any person 
or persons, society, institution, group, trust, Banks etc. owing any 
rights of ownership or possession or lien or claim of whatsoever 
nature in respect thereof are hereby informed to raise any such rights 
or claims, all within a period of 7 (Seven) Days from the date of 
publication of this notice personally before the undersigning along 
with all documentary proof in original, upon expiry of which, no rights 
or claim of whatsoever nature shall be entertained.
S 

No
Description of Property Lost Documents

1. Shop No. CD-34 admeasuring 217 
Square Feets i.e. 20.16 Square 
Meters, alongwith undivided share 
in land admeasuring 5.00 Square 
Meters, lying and located on the 
Ground Floor of the ‘CD’ building 
known as “SRUSHTI CO. OP. 
HOUSING SOCIETY LTD.”, 
Constructed on N.A. land bearing 
Survey No. 118/1/2/3 Paikee 
situated within the limit of Village- 
Umbergaon, Taluka- Umbergaon, 
District- Valsad, Gujarat State

1. Original Registered Sale 
Deed No. 953 dated 
21.05.2011 with R.R. 
Receipt.

2. Original Allotment Letter 
dated 10.12.2010.

3. Original Possession 
Receipt in favour of Nasir 
Majid Memon.

4. Original Share Certificate 
bearing Share No. 641 to 
645 dated 10.12.2010.

2. Shop No. CD-22 admeasuring 217 
Square Feets i.e. 20.16 Square 
Meters, alongwith undivided share 
in land admeasuring 5.00 Square 
Meters, lying and located on the 
Ground Floor of the ‘CD’ building 
known as “SRUSHTI CO. OP. 
HOUSING SOCIETY LTD.”, 
Constructed on N.A. land bearing 
Survey No. 118/1/2/3 Paikee 
admeasuring 4048 Square Meters 
situated within the limit of Village, 
Umbergaon, Taluka- Umbergaon, 
District- Valsad, Gujarat State

1. Original Share Certificate 
bearing Share No. 681 to 
685 dated 27.01.1997.
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